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(e ferem ) (Department of Revenue)
(CENTRAL BOARD OF DIRECT TAXES)
(S e ) CORRIGENDUM
FUD-ES New Delhi, the 18th February, 2015
T2 faoett, 18 e, 2015 (Income -tax)
S.0. 565(E).— In the Notification of Government of
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[ SRR € 18/2015/ 1. § 142/09/2013-2HTA ]
T e, feres

864 GI/2015

13/2015, dated 10th February 2015 bearing S.O. 424 (E) and
published in the Gazette of India, Extraordinary, Part-II,
Section 3, Sub-section (ii) (hereinafter referred as Gazette
Notification):—

(1) at page no. 3 of the Gazette Notification in English

version, in sub-section (1) of section (1), for "2014"
read "2015".

(i) at page no. 3 of the Gazette Notification in English
version and at page no. 1 of the Gazette
Notification in Hindi version, in section (2), for
"sub-rule" read "rule" at both the places.

2. The other contents of the Gazette Notification shall
remain unchanged.

[Notification No. 18/2015/F. No. 142/09/2013-TPL]
GAURAV KANAUIIA, Director
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